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MINISTRY OF LAW AND JUSTICE 

(Legislative Department) 

New Delhi, the 25th January, 20121 Magha 5,1933 (Saka) 

THE DADRA AND NAGAR HAVELI EXCISE REGULATION, 20 12 

(1 OF 2012) 

Promulgated by the President in the Sixty-second Year of the Republic of India. 

A Regulation to consolidate the excise laws relating to manufacture, import, export, 
transport, possession, sale and purchase of liquor and other intoxicants in the Union territory 
of Dadra and Nagar Haveli and for matters connected therewith or incidental thereto. 

In exercise ofthe powers coilferred by article 240 of the Constitution, the President is 
pleased to promulgate the following Regulation made by her:- 

CHAPTER I 

1. ( I )  This Regulation may be called the Dadra and Nagar Haveli Excise Regulation, Short t~ t le ,  
2012. extenr and 

cornmencement 
(2) It extends to the whole ofthe Union territory of Dadra and Nagar Haveli. 

(3) It shall come into force on such date as the Administrator may, by notification in 
the Officiai Gazette, appoint. 

2. In this Regulation, unless the context otherwise requires,- Det?i~t~ons 
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(2) "alcohol" means ethyl alcohol of any strength and purity having the chemical 
composition C, H, OH; 

(3) "alcoholic beverage or potable liquor" means any beverage containing alcohol 
in conformity with Bureau of Indian Standards, which may be intoxicating and is fit, 
for human consumption; 

. (4) "alcoholic strength by volume (% Volume) of mixture of water and alcohol" 
means the ratio of volume of alcohol, measured at 20" C, contained in the total volume 
of the mixture; 

(5) LcAppellate A~thority" means the Appellate Authority referred to in section 76; 

(6) "authorised officer" means an officer authorised to exercise any of the 
powers to perform any of the duties and functions under the provisions of this 
Regulation and rules framed thereunder; 

(7) "Beer" means alcoholic beverage prepared from malt or grain with or without 
addition of sugar and hops and includes black beer, ale, stout, porter and such other 
substance as may be specified by the Administrator by notification; 

(8) "BIS Standards" means standard specified under the Bureau of Indian 
Standards Act, 1986 and the rules made thereunder or in any other law for the time 
being in force; 

(9) "black jaggery" means coarse brown sugar made fiom palm trees or cane 
juice ordinarily unfit for human consumption, but contains sufficient quantity of 
fermentable sugar for manufacture of ethyl alcohol; 

(10) "blending" means mixing of two or more spirits of different strengths and 
different qualities; 

(11) "Board ofExperts"means the Board ofExperts constituted under section 11; 

(12) "bott1ing"means transfer of liquor fiom a cask or other vessel to a bottle or 
other approved receptacle for the purpose of sale whether any process of rectification 
be employed or not and includes rebottling; 

(13) "brewery" means premises where beer is manufactured and includes every 
place therein where beer is stored or wherefrom it is issued; 

(14) "compounding" means the manufacture of alcoholic beverage by addition 
to spirit of a flavouring or colouring matter or both; 

(15) "counterfeit liquor" means a liquor in respect of which - 

(9 there is any violation of any right under the Trade Marks Act, 1999 or 
the Copyright Act, 1957 or such other law for the time being in force; or 

(ii) in respect of which an offence under section 481 or section 483 or 
section 486 of the Indian Penal Code has been committed; 

(16) "countervailing duty" means any duty of excise imposed under this 
Regulation on excisable articles manufactured or produced outside the Union territory 
and imported into the Union territory; 

(1 7) "country liquor or traditional liquor" means plain or spiced spirit which has 
been manufactured in India from material recognised as hase for conntry or traditional 
spirit, namely, mahua, rice, gur, molasses, etc.; 

(18) "denaturant" means any substance completely miscible in spi:it and of -- -ma ~~~ir~&-thyxzt~aaa~i~K&~e^~~f~~i4,T;"G~~Sr~~~fS~Yn~3~~ 
non-potable; . 
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(19) "denatured spirit" means spirit with an added denaturants to render it 
effectively and pern~anently unfit for human consun~ption; . 

(20) "Dcputy Commissioncr" mcans the Dcputy Cornmissioncr appointed undcr 
section 5; 

(21) "distillery" means premises where spirit is manufactured and includes 
every place therkin where it is stored or wherefiom it is issued; 

(22) "District Excise Officer" means the District Excise Officer appointed under 
section 5; 

(23) "e-governance" includes use of information and communication technology 
to promote efficient and cost-effective services to the public; 

(24) "excisable article" means any alcoholic liquor for human consumption or 
any other article which the Administrator may declare to be & excisable article; 

(25) "excise duty" means such excise duty or countervailing duty, as the case 
may be, as mentioned in entry 5 1 of List I1 ofthe Seventh Schedule to the Constitution; 

(26) "Excise Commissioner" means the officer appointed as Excise Commissioner 
by the Administrator under section 3; 

(27) "Excise Officer" means any officer or person appointed or invested with 
powers under this Regulation; 

(28) "excise revenue" means revenue derived or derivable from any payment, 
duty, fee, tax, confiscation or frne imposed or ordered under this Regulation, or of any 
other law for the time being in force relating to liquor, but does not include fine 
imposed by a court of law; 

(29) "excise tree" includes the gul mahua, coconut, palm, palrnyra, date, begani 
or doddasal tree or any other tree, the fermented or unfermented juice of which 
contains alcohol and from which toddy or any other liquor can be prepared; 

(30) "excise year" means the 1 st day ofApril of a year to the 3 1 st day of March 
of the next year; 

(3 1 )  "export fee" means the fee prescribed by the Administrator for export of 
liquor; 

(32) "export" means to take out of the Union territory of Dadra and Nagar 
Haveli to any other State or Union territory within the country; 

(33) "extra neutral alcohol or silent spirit" means spirit as may be specified by 
the relevant Central Government Authority; 

(34) "fermented liquor" means liquor obtained by the process of fermentation 
and includes beer, ale, stout, porter, wine, pachwai, fermented tari and any other 
similar liquor; 

(35) "tbreign liquor" means any liquor imported by land, sea or air into India; 

(363 "gauge" means to determine the quantity of spirit contained in, or taken 
from any cask or other receptacle or to determine the capacity of any cask or receptacle; 

(3  7 )  "Government" means the Administrator of Dadra and Nagar Haveli; 

(38) "hop" means ripened cones of female hop plant used for giving flavour to 
malt liquor; 

(39) "illicit liquor" means any liquor mailufactured or stored or distributed or --- &-% A&" - h - - u - % - & ~ - ~ - p A ~ - -  u w ~ a & ' - p & ~ - u ~ "  & 

t sold, UI contravention of the provisions of this Regulation or rules framed thereunder - 
or liquor on which appropriate dvty or fee leviable under this ~ e ~ u l a t i o n  or rules 



4 THE GAZETTE OF INDIA EXTRAORDINARY PART II- 
. - 

framed thereunder, has not been paid and includes foreign liquor on which appropriate 
duty of custom has not been paid; 

(40) "import" means to bring into Union territory of Dadra and Nagar Haveli 
fiom any other State or Union territory of the country; 

(41) "import fee" means the fee prescribed by the Government for import of 
liquor; 

(42) "import into India" with its grammatical variations and cognate expressions, 
means bringing into the Union territory from any place outside India; 

(43) "Indian liquor" means liquor manufactured in India by process of distillation 
or using alcohol obtained by distillation such as whisky, brandy, rum, gin, v o d ~ a ,  
liquors, but does not inciude country liquor or fermented liquor; 

(44) "intoxicant" means any liquor or any substance from which liquor may be 
manufactured and includes any substance declared as intoxicant by the Administrator; 

(45) "licence fee" means the fee prescribed for issue of licence under this 
Regulation; 

(46) "licence" means a licence granted under this Regulation; 

(47) "liquor" means any alcoholic beverage and includes whisky, brandy, beer, 
wine, toddy, tari, pachwai, vodka, gin, tequila, country liquor, arrack and intoxicating 
liquid consisting of or containing a!cohol, besides any similar substance which the 
Administrator may, by notification, declare to be liquor for the purposes of this 
Regulation; 

(48) "London proof spirit" means a mixture of ethyl alcohol and water which at 
a temperature of 15.5 degrees centigrade has a specific gravity of 9 1984 and contains 
49.24 per cent. weight or 57.06 per cent. volume of alcohol; 

(49) "major offences" means the offences punishable under sections 36,37,38, 
40,41,45,46 and 47 of this Regulation; 

(50) "malt" means the germinated barley; 

(51) "manufactory" means any distillery, brewery, winery or any establishment 
distilling, brewing, manufacturing, blending or bottling liquor; 

(52) "manufacture" includes any process- 

(a) incidental or ancillary to the completion of a manufactured liquor; or 

(b) whether natural or artificial, by which any liquor is produced or prepared 
and also re-distillation and every process for the rectification, reduction, 
flavouring, blending or colouring of liquor; or 

(c) which in relation to liquor involves packing or repacking of such 
article in a bottle or unit package or labelling or re-labelling of bottles or unit 
package including the declaration or alteration of Maximum Retail Price (MW) 
on it or adoption of any other treatment on the excisable article for sale to the 
consumers. 

Explanation.-For the removal of doubts, it is hereby declared that 
labelling of bottles or unit packages, imported into lndia or into the Union 
territory, to co~nply w ~ t h  statutory requirements shall not be construed as 
manufacture; 

(53) "manufacturer" means any person who manufactures Indian liquor and 
other intoxicants and includes a manufacturer of alcol~ol subject to excise duty under 
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(54) "mashtun" means any vessel in which malt or grain exhausted in the course 
of brewing; 

(55) "minor offencc" means the offences other than the rnajor offences under 
this Regulation; 

(56) "molasses" means heavy dark coloured viscous liquid produced fi-om 
residual syrup drained away in the fmal stage of manufacture of gur or sugar including 
khandsari sugar from sugarcane or gur, when liquid as such or in any form or 
ad-mixture contains sugar which can be fermented; 

(57) "MRP" means the maximum retail price at which the liquor may be sold to 
the ultimate consumer and shall include all taxes, freight, transport charges, 
comrnissi~n or trade margin payable to dealers and al! charges towards marketing, 
delivery, packing, forwarding and the like, as the case may be; i 

(58) "notification" means a notification issued under this Regulation or the 
rules made thereunder and published in the Gazette of Union territory of Dadra and 
Nagar Haveli; 

(59) "officer-in-charge" means the excise officer authorised to supervise and 
control manufactory or warehouse; 

(60) "pachwai" means fermented rice, millet or other grain, and includes liquid 
obtained therefi-om, whether diluted or undiluted, but does not include beer; 

(61) "permit" means an authorisation granted under this Regulation and the 
rules made thereunder; 

(62) "police station" means a police station having jurisdiction over the place 
and any other place, which the Administrator may by notification declare to be a 
police station for the purposes of this Regulation; 

(63) "prescribed" means prescribed by rules, made by the Administrator under 
this Regulation; 

(64) "receiver" means a vessel with which the spirit discharges directly from a 
still; 

(65) "rectified spirit" means un-denatured alcohol including absolute alcohol, 
extra neutrai aicohol and alcohol derived fiom malt as may be specified by the Bureau 
of Indian Standard; 

(66) "retail sale" means sale in quantities not exceeding the limits of sale by 
retail for any consideration or not; 

(67) "sales tax or value added tax" means tax onsale or purchase of goods 
referred to in Entry 54 of List I1 of the Seventh Schedule to the Constitution; 

(68) "spirit" means any liquor containing alcohol obtained by distillation, 
whether denatured or not; 

(69) "spurious liquor" means liquor which has bccn adulterated with an object 
to bring intoxication easily and is harmful to consumers; 

(70) "still" means an apparatus for distillation or manufacture of spirits and 
includes any part thereof; 

(71) "toddy and tar?' means fermented or unfermented juice drawn fi-om a 
coconut, pahnyra, date or any other kind of palm tree; 

(72) "Lransport" means to move f{om one place to another within the Union 
territory; 

--.--- - ' ~ ~ ~ ~ ~ & u & & ~ $ ~ ~ & G c ~ E ~ : ~ s ~ Q ] c A @ ~ ~ Q w & - ~ ~ T I ~ E ~  ~ E W ~ S  --.---.---- =-- 

a rerevant part of manufactory; 
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(74) "wholesale sale" means sale in quantities exceeding the limit of sale by 
retail; 

(75) "wine" means a fermented juice of gapes or other fruits with or without the 
addition of sugar or jaggery containing self generated alcohol and includes fortified 
wine; 

(76) "winery" means premises where wine is manufactured and includes every 
place therein where wine is stored or wherefiom it is issued; 

(77) "wort" means the !iqior obtained by exhaustion of malt or grain or by the 
soiution of saccharine matter in the process of brewing. 

Appo~ntment 3. The Administrator may, by notification, appoint an officer as the Excise Commissioner 
Of Excise who shall be the chief controlling authority for administration of this Regulation in the 
Commissioner Union territory of Dadra and Nagar Haveli. 

Powers and 4. The Excise Commissioner shall exercise and perform the following powers and 
functions Of functions, namely:- 
Excise 
Commissioner. (a)  to regulate, control and monitor manufacture, possession, import, export, 

transport, sale and consumption of liquor and other intoxicants; 

(b) to curb illegal trade in liquor and illicit distillation; 

(c) to protect excise revenues of the Union territory and ensure prompt recovery; 

(d) to submit returns and infonnation as required by this Regulation or the rules 
framed thereunder, upon all matters concerning excise; 

( e )  to ensure social well-being through education for responsible drinking; 

V) to take adequate steps for impaiting training to the excise staff in preventive 
and detective work; 

(g) to coordinate in the matters covered by this Regulation with other authorities; 

(h) to introduce e-goverr?sce in -,rz:ioas aspects of excise adiiiistrsiliion and 
to maintain on the national network information on manufacture, possession, import, 
export, transport, sale of liquor and other intoxicants; 

(i) to submit to the Administrator an annual report on the administration of this 
Regulation in such form as may be prescribed; 

( j )  to perform such other functions and to exercise such other powers as may 
fiom time to time be entrusted or delegated to him by the Administrator. 

Appo~ntrnent 5. The Administrator may appoint such number of Deputy Commissioners, District 
Of certain Excise Officers and such other officers and staff as it may deem fit for the purpose of 
officers and 
staff performing the fimctions under this Regulation. 

Exc~se 6. (1) There shall be an Excise Intelligence Bureau headed by the Excise Commissioner 
Intelli, and consisting of such number of Excise Officers and staff as may be appointed by the Bureau 

1 Administrator or by the Excise Co~nmissioner with the prior approval of the Administrator. 

1 (2) The Excise Intelligence Bureau,shall,- ! I 

(a)  collcct intelligence, keep surveillance and maintain information of excise 
offences; 

jb) collect and disserriinate ulformarioi~ regarding prominent excise offei~ders 
_I e- _ --- - ---A- -and-hkt 

--- - I-d _- " _---- ",**--*% "-& --- ------- 
f 
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(c)  monitor detection, investigation and trial of offences under this Regulation; 
and 

(4 maintain information network on manufacture, possession, transport, sale, 
import or export of liquor or other intoxicants. 

3. ( 1 )  Subject to the provisions contained in sub-section ( I )  of section 14, the Excise 
Administrator may issue licence or permit to any Government Corporation or Government 
Company or a Government Agency or an autonomous body, owned or controlled by the 
Government for the purposes of import and retail vending of liquor in the Union territory. 

(2)  Save as otherwise provided in sub-section ( I ) ,  the Deputy Commissioner shall be 
the licensing authority who shall exercise all powers and functions under this Regulation, 
subject to the general control and supervision of the Excise Commissioner. 

(3)  The Deputy Commissioner shall, within the limits of his jurisdiction, exercise such 
powers and perform such duties and functions as are assigned by or under the provisions 
of this Regulation subject to such control as the Administrator or the Excise Commissioner 

1 

may fiom time to time direct. 

(4) The District Excise Officer and other subordinate officers shall assist the Deputy 
Commissioner in exercising his functions. 

4. (1 )  TheAdrninistrator may, by order, delegate his powers to the Excise Commissioner Delegation 
subject to such limitations and conditions as may be specified in the order of delegation. and 

withdrawal of 
(2)    he ~ x c i s e  Commissioner and Deputy Commissioner may, by order, delegate their powers. 

powers under this Regulation to any subordinate officer, subject to such limitations and 
conditions as may be specified in the order of delegation. 

(3)  The Administrator or the Excise Commissioner or the Deputy Commissioner, as the 
case may be, may by an order, also wthdraw eon1 any oeicer or person any or all the powers 
so delcgatcd. 

9. The A&ninistrator may, by notification, invest the power with any officer of the Investing 

Union territory not being an Excise Officer, to perform all or any of the powers or functions with 

of any Excise Officer under this Regulation. powers. 

10. The Excise Commissioner may grant such reward to such officers and employees Reward for 
under this Regulation and also to such informers for such work, subject to such terms and 
conditions as may be prescribed. performance. 

11. ( I )  The Administrator may constitute the Board of Experts consisting of such Board of  
number of members, with such qualifications and for such period as may be prescribed, for Experts. 

the purposes of advising the Administrator on the technical or legal issues relating to 
advertisement of liquor, use of denaturants and such other legal or technical aspects as may 
be considered necessary. 

(2)  Without prejudice to sub-section ( I ) ,  the general functions of the Board of Experts 
shall be to determine as to whether- 

! 

j (a) any flavouring extract, essence or syrup containing alcohol is an article fit 
for use as intoxicating liquor; or 

(b) any communicatio~l amounts to an advertisement for soliciting use of liquor 
or whether it is informative or educdtive communication for responsible drinking; or 

1 ( c )  any denaturant can be used as effective denaturant and whether it suits or 
harms manufacture of any chenicals; or 

(6) any other matter as may be referred t o  by the Administrdtor. 
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CHAPTER 111 

LICENCE AND PERMIT FOR MANUFACTURE, 

POSSESSION, SALE, ETC., OF INTOXlCAhTTS 

Prohibition 12. ( 1 )  No person shall construct or establish any manufactory or warehouse or 
o f manufacture, bottle, import, export, transport, transit, collect, possess, sell, or purchase any 
manufacture, 
import, 

liquor or use, keep or have in his possession any still, utensil, implement, apparatus, label, 
export, sale, cork, capsule or seal for manufacture of any liquor and other intoxicants except under the 
etc., of authority and in accordance with the terms and conditions of a licence or letter of intent or 
intoxicants. permit granted under this Regulation and rules framed thereunder: 

Provided that.possession of labels, corks or capsules by its printer or man~ifncturcr, 
as the case may be, will not amount to illegal possession constituting an offence if the label, 
cork or capsule is printed or manufactured under the authority firom the holder of licence to 
manufacture liquor and other intoxicants under this Regulation. 

(2) No person shall engage in manufacture of alcohol exclusively for industrial use 
unless he is registered with the Excise Commissioner in such manner as may be prescribed. 

Grant of letter 13. Every letter of intent, licence or permit under this Regulation shall be granted on 
of intent, payment of such fees for such period and subject to such terms and conditions and in such 
licence or 
permit. form and shall contain such particulars as may be prescribed. 

Qualification 14. ( 1 )  While considering an application for grant of a licence or permit, the authorised 
for grant officer shall ensure that the applicant - 
licence. 

(a) is a citizen of India; 

(b) is above twenty-one years of age; 

(c) is not a defaulter or blacklisted or debarred from holding an excise licence; 

(4 submits an affidavit as proof for the following, namely:- 

( i )  that he possesses or has an arrangement for taking on rent a suitable 
premises for conducting the business and the said premises is located more 
than fifty metres away from any medical institution, educational institution, 
religious institution, women hostel, orphanage, hospital, primary health centre 
or community health centre; 

( i i )  that the premises have not been constructed in violation of any law or 
rules; 

( i i i )  that he possesses good moral character and has no criminal 
background nor has been convicted of any offence punishable under this 
Regulation or any other law for the time being in force; 

(iv) that he shall not employ any salesman or worker or representative 
who has criminal background or suffers from any infectious or contagious 
diseases or is below twenty-one years of age; 

( v )  that he does not owe any public dues or dues to the Administrator; 

( v i )  that he is solvent and has the necessary funds or has made 
arrangements for the necessary funds for conducting the business: 

Providcd that the details o f  such funds shall be made available to the authorised 
officer, if so required. 

(2) The licence or permit shall be liable for cancellation if any statement made in the 
affidavit or any document produced with the application is found to be false or forged. 

Power to 15. Subject to such conditions as may be prescribed, the authority granting a licence 
I take security under this Regulation nlay require the licensee tcr-- and 
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(b) execute a counterpart agreement in conformity with the tenor of his licence. 

16. (1) No licence or permit granted under this Regulation shall be deemed to be 
invalid by reason merely of any technical defect, irregularity or omission in the licence or 

or in any proceeding conducted prior to grant thereof. 

(2) The decision of the licensing authority, as to what is a technical defect, irregularity 
or omission shall be final and binding. 

17. (])Whenever the authority which granted alicence or permit under this Regulation 
considers that such licence or permit should be withdrawn for any reason, it may do so, on 
expiry of twenty-one days notice of its intention to do so forthwith, assigning reasons 
therefor in writing. 

Technical 
defects i n  
licence and 
permit. 

Power t o .  
withdraw 
licence and 
permit. 

(2) If any licence or permit is withdrawn, the licensee or the permit holder permit shall 
be paid such sum, by way of compensation as the authority who granted licence or permit, 
may direct and refund any fee paid in advance or deposit made by the licensee in respect 
thereof after deducting the amount recoverable by the Government. 

18. (1) Subject to such restrictions as may be prescribed, the authority who granted Power to 

licence or permit under this Regulation may, after giving reasonable opportunity of being Suspend Or 

cancel licence heard, suspend or cancel the licence or permit in the following circumstances, namely:- ,d 

(a) if the licence or permit is transferred or sub-let by the holder thereof without 
the permission of the said authority; 

1 
5 (b) if any excise revenue payable by the holder thereof is not duly paid; 

(c) in the event of any breach in terms and conditions of such licence or permit 
by the holder or by his employee, or agent; 

(9 if the holder of licence or permit or his agent or employee of such holder is 
convicted of an offence punishable under this Regulation or any other law for the 
time being in force, relevant to and connected with excise matters or relating to excise 
revenue or of any cognizable and non-bailable offence; 

( e )  if the purpose for which the licence or permit was granted ceases to exist; 

V) if the licence or permit has been obtained through misrepresentation or 
fiaud. 

I (2) When a licence or permit held by such person is cancelled under sub-section (I), 

I the aforesaid authority may cancel any other licence or permit granted to such person under 

I this Regulation or under any other law relating to excise revenue. 

(3) In the case of cancellation or suspension of licence or permit under 
sub-section (I), the fee payable for the balance ofthe period for which any licence or pennit 
shall have been current but for such cancellation or suspension, may be recovered from the 
ex-licensee as excise revenue. 

i 
i (4) The holder of a licence or permit shall not be entitled to any compensation for the 
1 cancellation or suspension thereof nor shall be entitled to refund of any fee paid or deposit 

I made in respect thereof. 

19. No person to whom a licence or permit has been granted, shall be entitled to claim 
renewal thereof, and no claim shall lie for damages or otherwise in consequence of any 

refusal to renew a licence or permit on the expiry of the period for which the same remains in 
force. 

20. No holder of a licence granted under this Regulation shall surrender his licence 
except on the expiration of one month's notice in writing given by him to the Deputy 
Commissioner ofhis intention to surrendex the same on payment of the fee payable for the 
licence for the whole period for which it would have been current but for the surrender: 

I_--_-_ 1 _ A * _ _  ̂-a- " " - _ _  _*--. *  ̂ _- __X~_*d- -----"---I I----= 

Bar to right 
of renewal and 
t 0 

compensation. 

Surrender of 
licence or 
pcrmit. 
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Transfer of 
licence or 
permit. 

Grant of 
exclusive 
privilege of 
manufacture, 
etc., of any 
liquor or other 
intoxicants. 

Removal of 
liquors from 
manufactory, 
warehouse, 
etc., on 
payment of  
duty. 

Prohibition of  
sale to certain 
persons. 

Prohibition of 
employment 
of certain 
persons. 

Closing of 
shops for 
preservation 
of public 
peace. 

Provided that, ifthe Deputy Commissioner is satisfied that there are sufficient reasons 
for surrendering the licence, he may remit to the holder thereof the sum so payable on 
surrender or any portion thereof. 

21. Licence or permit granted under this Regulation shall not be transferable except 
with the prior approval of the Excise Commissioner or of any officer authorised by him 
subject to such terms and conditions as may be prescribed. 

22. Subject to the provisions of this Regulation and subject to such terms and 
conditions as may be prescribed, the Excise Commissioner may grant to any person a 
licence or lease or both, eitherjointly or severally, forthe exclusive privilege ofmanufacturing 
or of supplying by wholesale or sale by retail, any liquor or other intoxicants within any 
local area. 

23. No liquor or other intoxicants shall be removed from any manufactory, warehouse 
or other place of storage estabiished under this Regulation unless duty payable has been 
paid or a bond, as may be prescribed has been executed for the payment thereof. 

24. No person or licensed vendor or his employees or agent shall sell or deliver any 
liquor to any person apparently under the age oftwenty-one years whether for consumption 
by self or others. 

25. No licencee shall employ or permit to be employed in his premises any person 
under the age of hventy-one years or suffering from contagious disease. 

26. The District Magistrate or any other officer authorised by him may, by notice in 
writing to the licensee, require that any shop in which any liquor or other intoxicants is sold 
shall be closed at such times or for such period as he may think necessary for public peace: 

Provided that the closure days in a licensing year shall not exceed seven days in all or 
more than three days continuously at any one time: 

Provided further that if the Excise Commissioner or any officer authorised by him in 
this behalf is of the opinion that any particular shop or all shops h afiy ?articular area shail 
be closed for a period exceeding seven days in a licensing year or more than three days 
continuously at any one time, he may with prior sanction of the Administrator, permit to do 
SO. 

CHAPTER IV 
EXCISE R E V E ~  

i 
Nature and 27. The excise revenue shall be levied and recovered under the following heads, 
CompOnents namely:- 
of exc~se 
revenue. (a) duty; 

(6) licence fee; 

4 & (c) label registration fee; and 

(4 import or export fee. 

Exclse duty 28. (1) There shall be levied and collected at such rates and in such manner as may be 
and prescribed, duties of excise on all liquor and other intoxicants which are produced or 
counterva~hng 
duty manufac.tured in the Union t e~~i lu ry  not exceeding the rate as set forth in the Schedule. 

. (2)  There shall be levied and coliected in'such manner as may be prescribed, -.- - 
co~ntervail ing dut~es of e x x i s e , s d w ~ a g i d  g&@r-i~bxicane-%~ h m m  sC6fi$x3'$;o< 

+------- -- - --'"->-x.d--A-.* lr"--*-"-a- -.- ----- 
t 
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manufactured or produced elsewhere in India and imported into the Union territory equal to 
excise duty for the time being leviable on the liquor and other intoxicants if produced or 
manufactured in the Union territory: 

Provided that if a like item is not so produced or manufactured, the countervailing 
duty shall be equal to the duty which would be leviable on the class or description of items 
to which the imported liquor belong. 

(3) There shall be levied and collected fee for issue of: licence or permit subject to 
such terms and conditions as may be prescribed. 

(4) The excise duty or the countervailing duty may be levied in one or more of the 
following manners, namely:- . 

(a) excise duty to be charged in the case of liquor and other intoxicants either 
on the quantity produced in, or passed out of a manufactory or warehouse licensed or 
established under this Regulation, or in accordance with such scale of equivalents, 
calculated on the quantity of materials used or by the degree of attenuation of the 
wash or wort, as may be prescribed; 

(b) the import, export or transport duties assessed in such manner as the 
Administrator may direct. 

29. (1) Where under this Regulation, the duty of excise is chargeable on any liquor or 
other intoxicants with reference to value, then, such value shall be deemed to be the maximum 
retail price declared on such article less amount of abatement, if any, f?om such m a x h  
retail price. 

(2) Notwithstanding anything contained in sub-section ( I ) ,  where duty of 
excise is chargeable on any liquor or other intoxicants with reference to value, 
the Administrator may, by notification, declare that such value shall be the ex-factory 
price: 

Provided that where ex-factory price is not ascertainable for some reason, the nearest 
ascertainable equivalent thereof may be determined in such manner as may be prescribed. 

(3) The Administrator may, for the purpose of allowing any abatement under sub- 
section (I), take into account the amount of duty of excise, post-manufacturing expenses, 
sales tax and other taxes, if any, payable on such goods. 

(4) The manufacturer shall declare ex-factory price or maximum retail price, as the case 
may be, of liquor or other intoxicants in such manner as may be prescribed. 

Explanation.-For the purposes of this section, "ex-factory price" means the cash 
price actually paid or payable for the liquor or other intoxicants at which liquor or other 
intoxicants are ordinarily sold by the manufacturer to a wholesaler for delivery at the place 
of manufacture, where buyer and seller are so associated that there is no mutuality of 
interest and the price is the sole consideration for sale but excludes excise duty, sales tax 
and other taxes or fees payable thereon. 

30. The ex-factory price and maximum retail price shall be declared by the manufacturer 
or the licensee along with the application for registration of brand and label to the Excise 
commissioner: 

Valuation of 
liquor or 
other 
intoxicants 
for the 
purposes o f  
charging of 
excise duty. 

Dec1ara:ion of 
ex-factory and 
maximum 
retail price. 

j Provided that maximum retail price shall be determined based on declared ex-factory 
price, applicable duties or fees, margins to wholesalers or retailers and any other declared 

if 

$ basis as may be prescribed. 
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Interest 
payable for 
failure to pay 
excise 
revenue. 

Power to 
reduce or 
waive interest 
in certaln 
cases 

Excise revenue 
to be pa~d 
~rrespectlve of 
pendency of 
any writ 
pet~tion, suit, 
etc - - -- 

(2) In the event of default by any person to whom licence has been granted under this 
Regulation, his manufactory, warehouse, shop or premises and all fittings, apparatus, stocks 
of liquor and other intoxicants or materials for the manufacture of the same, held therein 
shall be liable to be attached towards any claim for excise revenue or in respect of any loss 
incurred by the Union territory Administration through such default and be sold to satisfy 
such claim which shall be a first charge upon the proceeds of such sale. 

(3) Whcrc the duty due is not levied or not paid or short-levied or short-paid or 
erroneously refinded,- 

(a) the District Excise Oficer may, within three years from the relevant date, 
serve notice on the person chargeable with the duty of excise which has not been 
levied or paid or which has been short-levied or short-paid or to whom the refind has 
erroneously been made, requiring him to show c a s e  why he shoald not pay the 
amount specified in the notice. 

Enylunurion (I).-- For the purposes of this clause, where the service of the 
notice is stayed by an order of the court, the period of such stay shall be excluded in 
computing the aforesaid period of three years. 

Explanation (2).- For the purposes of this clause "relevant date" means,- 

(i) in a case LY which duty of excise has not been paid or has been short- 
levied or short-paid, the date on which the duty is to be paid under this Regulation 
or the rules made thereunder; 

(ii) in a case where duty of excise is provisionally assessed under this 
Regulatioii or the rules made thereunder, the date of adjustment of duty after 
the final assessment thereof; 

(iii) in a case where duty of excise has been erroneously refunded, the 
date of such refund; 

(b) the District Excise Officer shall, after considering the representation, if any, 
made by the person on whom notice is served under sub-section (I), determine the 
amount of duty of excise due fiom such person (not being in excess of the amount 
specified in the notice) and thereupon such person shall pay the amount so determined. 

32. If the duty of excise payable by a person under this Regulation or the rules made 
thereunder is not paid within time, he shall be liable to pay on the swi due, a simple interest 
at the ratc oftwelve per cent. per arulum fiom the day next following the day on which such 
payment became due. 

Explanation.-For the purposes of this section, where the duty determined to be 
payable is reduced or increased by the Appellate Authority or the court, the interest shall be 
payable on such reduced or increased amount of duty, as the case may be. 

33. Notwithstanding anything contained in this Regulation, the Excise Commissioner 
may, on an application made in this behalf by a person, with the approval ofthe Administrator 
and after recording his reason for so doing, reduce or waive the amount of any interest 
payable by him under this Regulation if he is satisfied that - 

(a) to do otherwise would cause genuine hardship to the person having regard 
to the circumstances of the case; and 

(0) the person has co-operated in any proceeding for the recovery of any 
amount due from him. 

34. Notwithstanding that a writ petition has been preferred or a suit or other proceeding 
has been instituted in any court or any appeal has been filed before any Tribunal or before 
the Excise Commissioner, or a revision has been filed before the Administrator, any sum due 
to the Upion territory Administration under this Regulation as a result of demand or order 
made or passed by any officer or authority empowered in this behalf by_orund,cr this- -- _ -_-____-_ --- - _  -- --- - -- 
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Regulation, shall be payable in accordance with such demand or order unless and until 
such payment has been stayed by the competent authority. 

35. Every licensee shall maintain such accounts and submit to the concerned officers Accounts and 
such returns in such forms, containing such particulars relating to stock, apparatus, excise returns. 

duty or fee payable or paid and such other information at such interval as may be prescribed. 

CHAPTERV 

OFFENCES AND PENALTIES 

36. (1) Whoever, in contravention of this Regulation or of any rule, notification or Penalties for 

order made, or condition of licence or permit granted or issued thereunder,- illegal 
manufacture, 

(a) manufactures, imports, exports, transports or removes any liquor and other sale> import, 
etc. intoxicants; 

(b) constructs or works any manufactory or warehouse; 

(c) bottles any liquor for purposes of sale; 

( 4  uses, keeps or possesses any materials, stills, utensils, implements or 
apparatus whatsoever for the purpose of manufacturing any liquor other than toddy 
or tari; 

(e) possesses any material or film either with or without Union territory logo or 
wrapper or any other thing in which liquor can bepacked, or any apparatus or implement 
or machine for the purpose of packing any liquor; or 

(/) sells, transports, possesses or buys any liquor beyond prescribed quantity, 
shall be punished- 

(A) in the case of an offence falling under clause (a),- 

(i) where the liquor or other intoxicants involved in the offence is 
less than the prescribed value, with imprisonment for a term which shall 
not be less than one year but which may extend to five years and shall 
also be liable to fine which shall not be less than fifty thousand rupees or 
five times of the value of liquor or other intoxicants whichever is higher; 

(ii) where the liquor or other intoxicants involved in the offence 
exceeds the prescribed value, with imprisonment for a term which may 
extend to seven years and with fine which may extend to one lakh rupees 
or five times of the value of liquor; 

(B) in the case of an offence falling under clause (b), with imprisonment 
for a term which may extend to three years and also with fine which may extend 
to fifty thousand rupees; 

(C) in the case of an offence falling under clause (c), with imprisonment 
which may extend to one year and also with fine which may extend to one lakh 
rupees or five times ofthe value of liquor or other intoxicants, whichever is higher; 

(D) in the case of an offence falling under clause ( 4 ,  with imprisonment 
which may extend to six months and also with fine which may extend to twenty 
thousand rupeos; 

(b] in the case of an offence falling under clause 0, with imprisonment 
which may extend to three months and also with frne which may extend to one 



Penalty for 
rendering 
denatured 
spirit fit for 
human 
consumption. 

Penalty for 
mixing 
noxious 
substance with 
liquor. 

Order to pay 
compensation. 

Penalty for 
selling Indlan 
liquor as . 
foreign I~quor. 
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(2)  If any offence is punishable under sub-section (I) is committed by a person not 
holding a valid licence of permit under this Regulation, he shall be liable to twice the penalty 
prescribed for the said offence. 

37. Whoever, renders or attempts to render fit for human consumption any spirit 
which has been denatured, or has in his possession any spirit in respect of which he knows 
or has reason to believe that any such attempt has been made, shall be punished with 
imprisonment for a term which shall not be less than two years, but which may extend to 
three years, and also with fine, which may extend to two lakh rupees or five times of the 
value of liquor or other intoxicants, whichever is higher. 

38. Whoever, mixes or permits to be mixed with any liquor or other intoxicants sold or 
manufactured or posskssed by him any noxious drug or any foreign ingredient likely to 
cause disability or grievous hurt or death to hilman beings, shall be punishable,- 

(a) if as a result of such an act, death is caused to any person, with death or 
imprisonment for life and shall also be liable to fine which may extend to ten lakh 
rupees; 

(b) if as a result of such an act, disability or grievous hurt is caused to any 
person, with imprisonment for a term which shall not be less than seven years, but 
which may extend to imprisonment for life, and with fine which may extend to five lakh 
rupees; 

(c) if as a result of such an act, any other consequential injury is caused to any 
person, with imprisonment for a term which may extend to one year and shall also be 
liable to fine which may extend to two lakh fifty thousand rupees; 

(6) if as a result of such an act, no injury is caused to any person, with 
imprisonment which may extend to six months and with fine which may extend to one 
lakh rupees or five times the value of liquor or other intoxicants, whichever is higher. 

&planation.-- For the purpose of this section the expression "grievous hurt" shall 
have the same meaning as assigned to it in section 320 of the Indian Penal Code. 45 of 1860 

39. (1) Notwithstanding anything contained in the Code of Criminal Procedure, 1973, 2 of 1974. 

the court, when passing an order under this Regulation may, if it is satisfied that death or 
injury has been caused to any person dae to consumption of 2 liquor or other i n t o x i c ~ ~ t s  
sold in any place, order the manufacturer or the seller, whether or not he is convicted of an 
offence, to pay, by way of compensation, an amount not less than three lakh rupees to the 
legal representatives of the each deceased or two lakh rupees to the person to whom 
grievous injury has been caused, or twenty thousand rupees to the person for any other 
consequential injury: 

Provided that where the liquor or other intoxicants is sold in a licensed shop, the 
liability to pay the compensation under this section shall be on the licensee. 

(2)  Any person aggrieved by an order under sub-section (1) may, within a period of 
thirty days fiom the date of the order, prefer an appeal to the High Court: 

Provided that no appeal shall be filed by the accused unless the amount ordered to be 
paid under sub-section (1) is deposited by him in the Court: 

Provided fbrther that the High Court may entertain an appeal after the expiry of the 
said period of thirty days if it is satisfied that the appellant was prevented by sufficient 
cause from preferring the appeal in time. 

onment for a term 

. . 

. . 

". . 
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$1. Whoever, has in his possession any liquor knowing the same to have been 
unlawfUlly impofled, transported or manufactured or knowingly avoids payment of prescribed 
duty, shall be punished with imprisonment for a term which may extend to six months and 
shall also be liable to fine which may extend to one lakh rupees or five times of the value of 
liquor whichever is higher. 

42. (1) If a chemist, druggist, apothecary or keeper of a dispensary, allows any liquor 
which has not been bonajdely medicated for medicinal purposes to be consumed on his 
business premises by any person, he shall be punished with fine which may extend to five 
thousand rupees. 

Penally for 
possession of  
liquor 
u~~lawfully 
imported or 
non-duty paid, 
ctc. 

Penalty for 
consumption 
in chemist's 
shop. 

(2) If a person consumes any sich liquor on such premises, he shall be punished with 
fine which may extend to two thousand rupees. 

43. Whoever, in contravention of any provision of this Regulation or of any rule, Penalty for 
notification or order made thereunder,- consumption 

of liquor in 
(a) consumes liquor in public places; or public places. 

(b) consumes liquor in public places and creates nuisance; or 
8 

(c) permits drunkenness or allowing assembly of unsocial elements on the 
premises of liquor establishments, 

shall be punished- 

(i) in the case of an offence falling under clause (a), with fine which may extend 
to five thousand rupees; 

( i i )  in case of an offence falling under clause (b), with imprisonment for a term 
which may extend to three months and shall also be liable to fine which Inay extend to 
ten thousands rupees; 

(iii) kl  Llic: case of na offence falling under clause (c), wit11 iinprisonmcnt for u 
term which may extend to six months and shall also be liable to fine which may extend 
to fifty thousands rupees. 

44. Whoever, prints, publishes or gives an advertisement in any media soliciting use Penalty for 
of any liquor, shall be punished with imprisonment for a term which may extend to six unlawfui 

months or with fine which may extend to ten lakh rupees, or with both: advertisement. 

i 
i Provided that this section shall not apply to catalogue or price list or advertisement 
j generally or specially approved by the excise officer for the purpose of display at the poults 

5 

1 of sale for consumer information and education. 
i 
i 45. Any person who unlawhlly releases or abets escape of any person arrested Penalty for 

I 
under this Regulation or abets commission of any offence a g a h t  this Regulation, or engages abetment and 

conspiracy. himself in a criminal conspiracy for contravening the provisions of this Regulation shall be 
i Punished with imprisonment for a term which may extend to one year and shall also be liable I 1 . . 

t o  fine which may extend to fifty thousand rupees. 

46. If any licence holder or any person acting in his behalf, sells or delivers any liquor Penalty for 

I to any person apparently under the age of twenty-one years or employs any person under employing 
1 minors or 
2 the age of twenty-one years, he shall be punished with imprisonment for a term which may 

bquor 
I extend to three months or with f i e  which may extend to fifty thousand rupees, or with both. to 

. . 47. Notwithstanding anything contained in the Indian Penal Code, any person who Penalty for 
assaults or threatens to assault or obstructs or attempts to obstruct any Excise Officer -in assault 'and 

I the discharge bf his official duties shall be punished with imprisonment for a terni which obstruction. 

- a  ~!ay~~~dt~~t?,~a..y~ar~.~md~~aI_~~~b_e~i~b1~~t~f~awhich,~~~extendtoo~~,a~r~E~~ A --.e.ha.-mm= _~.A._,a--- ~"-. i: ' 
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48. The holder of a licence or permit granted or issued tinder this Regulation, as well 
as the actual offender, shall be liable for any offence cornrnitteci by his employee or his agent 
unless he proves that due and reasonable precautions were :xercised by him to prevent 
commission of such offence. 

49. (I) Where any liquor has been manufactured or told or is possessed by any 
person on account of any other pcrson and such other: person knows or has reason to 
believe that such manufacture or sale was or that such possession is, on his account such 
liquor shall, for the purposes of this Regulation, be deemed o have been manufactured, 
sold or to be in the possession of such other person. 

(2) Nothirig in sub-section (I) shall absolve any person who manufactures, sells or 
has possession of any liquor on account of another person fron liability to any punishmeat 
under this Regulation for unlawful manufacture, sale or posseqsion of such liquor. 

50. Whoever, being the holdel oC a licence or permit granted or issued under this 
Regulation or being the employer of such holder and acting or: his behalf,- 

(a) fails to produce such licence or permit on demand by any Excise Officer or 
any other officer duly empowered to make such demand; or 

(b) wilhlly does or omits to do anything in breach af any of the conditions of 
his licence or permit otherwise than provided in this Regulation; or 

(c) fails to submit retunis; or 

(4 fails to print maximum retail price on the label or tampers with it, shall be 
punished,- 

(i) in the case of an offence falling under claus; (a), with fine which may 
extend to fifty thousand rupees; 

(ii) in the case of an offence falling under clauses (b) and (4, with 
imprisonment for a term which may extend to six mofiths and shall also be liable 
to fine which may extend to one lakh rupees; 

(iii) in the case of an offence falling under clauss (c), with fine which may 
extend to one lakh rupees, and tcn thousand rupee; per day for s~bsequent 
delay. 

51. (I) If any persot1 hils to pay any duty or fee under this Regulation, he shall be 
punished with imprisomnent f ~ r  a term which may extend to one year and shall also be liable 
to fine which may extend to one lakh rupees. 

(2) Without prejudice-to sub-section (I), that person shall also be liable for interest on 
delayed payment and damages at such rates as may be imposed. 

52. Whosoever, in any declaration or affidavit or periodic return made to an Excise 
Officer makes any statement which is false or found to be false ?ker due verification or 
which he believes to be false or does not believe it to be true, touching any point material to 
the object for which the statement is ilia& or used shall be punisht. 3 with imprisonment for 
a term which may extend to one year and shall also be liable to fine \ ~hich may extend to fifty 
thousand rupees 

53. Whoever, being a licensee under this Regulation and ha7 a g  the control or use of 
any house, room, enclosure, space, animal or conveyance, knowin:ly permits it to be used 
foc commission by any other person of an offence punishable utx17r a,ny provision of this 
Regulation, shall be punished in the sarne manner as if he had hirr self committed the said 
- -  - - - _ , - _U ___ --A- ----='-"'--- -- ---- -- ---= offence, 
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51. Whcever, attempts to commit any offence punishable under this Regulation, he 
shall be liable for hglf of the punishment provided for the offence under the Regulation. 

55. Any Excise Officer or other person who vexatiously and without reasonable 
gound for suspic.ion,- 

(a)  enters or searches or causes to be entered or searched any closed place 
under colour of exercising any power conferred by this Regulation; or 

(b) seizes the movable property of any person on the pretext of seizing or 
searching for any article liable to confiscation under this Regulation; or 

(cj searches, detains or arrests any person; or 

(4 in any other way exceeds his lawful powers under this Regulation, 

shall be punished with fine which may extend to ten thousand rupees. 

56. Any Excise Officer who, without lawful excuse refuses to perform or withdraw 
himself from the duties of his office, unless expressly allowed to do so in writing by the 
Excise Commissioner, or unless he has given to his superior officer two months notice in 
writing of his intention to do so, or who shall be guilty of cowardice, shall be punished with 
imprisonment for a term which may exqend to three months, or with fme which may extend to 
ten thousand rupees, or with both. 

57. Whoever, does any act in contravention of any ofthe provisions of this Regulation, 
or any rule or order made thereunder and punishment for which has not been otherwise 
provided for such contravention, shall be punished with imprisonment for a term which may 
extend to six months and shall also be liable to fine which may extend to ten thousand 
rupees or five times the value of liquor, whichever is higher. 

Penally for 
attempt to 
commit an 
offence under 
t h ~ s  
Regulation. 

Penalty on 
Excise Officer 
making 
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arrest. 
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Penalty for 
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58. ( 1 )  In prosecution under section 36, it shall be presumed, until the contrary is Presumption 
proved, that the accused person has committed the offence punishable under that section as to 

in respect of any liquor, still, utensil, implement or apparatus, for the possession of which he 
~~~~~~~n 

is unzble to account satisfactorily. certain cases. 

(2) Where any animal, vessel, cart or other vehicle is used in the commission of any 
offence under this Regulation, and is liable to confiscation, the ouner thereof shall be 
deemed to be guilty of such offence and such owner shall be liable to be proceeded against 
and punished accordingly unless he satisfies the court that he had exercised due care in the 
prevention of the commission of such an offence. 

59. If any person, after having been previously convicted of an offence punishable Enhanced 

under this Regulation, subsequently commits and is convicted of offence under this punishment 
after previous 

Regulation, he shall be liable to twice the punishment provided for the first conviction c,n,iction 
subject to the maximum punishment provided for the same offence and with fine twice the 
amount provided under the first conviction or with both. 

60. ( I )  1f any.person committing anoffence under this Regulation is a company, f ie  
company as well as every person ~ i h o a t  the time the offence was committed, was in-charge 
of and was responsible to, the company fdr the conduct of its business at the time of the 

Commission 
of offence by 
companies. 
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Provided further that nothing in this sub-section shall render any such persot! liable 
to any punishment if he proves that the offence was committed without his know!edge or 
that he exercised all due diligence to prevent the conunission of such offence. 

(2) Notwithstanding anything contained in sub-section (I), where an offence under 
this Kegulation has been committed by a company and it is proved that the offence has 
been committed with the consent or connivance of, or that the commission of the offence is 
attributable to any neglect on the part of, any director, manager, secretary or other oacer  of 
the company, such director, manager, secretary or other officer shall also be deemed to be 
guilty of the otkntes and shall be liable to be proceeded against and punished accordingly. 

Explanation.-For the purposes of this section,- 

(a) "company" means any body corporate and includes a fm or other association 
of individu'als; and 

(6) "director", in relation to firm, means a partner ir. the fim. 

Procedure for 61. (1) The authorised Excise CHicer shall after investigation of any offence committed 
launching under this Regulation, send his report to the Deputy Commissioner. 
prosecution in 
the case of (2) The Deputy Commissioner after scrutiny of the investigation report shal! decide 
major as to whether alleged offence is major or minor and in the case of major offences, he shall 
offences. decide within such period as may be prescribed, as per the gravity of offence, whether the 

matter be referred t o -  

(a)  a court of ordinary jurisdiction in case of offences punishable with 
imprisonment for a term which may extend to three years; or 

(b) a Special Court in case of offences punishable with imprisonment for a term 
exceeding three years where such Special Court is established, and in case no Special 
Court is established, such cases shall be tried by a court of ordinary jurisdiction, 

(3) The Deputy Connmissioner shall commtlnicate his decision to concerned Excise 
Uff~cer, who shall launch prosecution before~courts of ordinary jurisdiction or Special 
COW, as the case may be. 

I'rocedu~c for 62. (1)All minor offenccs shall be adjudicated by the Adjudicating OEcer under this 
adjudication Regulation, 
In case of 
minor (2) The Administrator shall, by notification, appoint an officer not below the rank of 
offences Additional District Magistrate of t!x district v~fiere the alleged oEence is committed, to be 

the Adjudicating Officer for adjudication in the manner as may be prescribed. 

(3) The Adjudicating Officer shall, after giving the person a reasonable opportunity 
for making representation in the matter, and if, on such inquiry, he is satisfied that the 
person hzs committed tlie contravention of provisions of this Regulation or the rules made 
thereunder, impose such penalty as he thinks fit in accordance with the provisions relating 
to that offence. 

(4) The Adjudicating Officer shall have the powers of a civil court and - 
(a) all proceedings before him shall be deemed to be judicial proceedings within 

the meaning of sections 193 and 228 of the Indian Penal Code; 

(b) he shall be deemed to be a court for the purposes of sections 345 and 346 of 
the Code of Crimlnal Procedure, 1973; 

(5 )  U'hiie adjudicating the quantum of penalty under this Chapter, the Adjudicating 
fficer shzll have due regard to the guidelines specified in section 64. 

Cornpounding 63. ( 1 )  Notwithstai13:ng anflhirlg contained in the Code of Crimii~al Procedure, 19?3, 
of cwtaln the offenses puaskabie under section 42, clause (a)  of section 43, clauses (u) and (c) of 
otfences sectior, 50 and section 55, may ei:'her hefore or after the institution of any proceedings, be 

compounded by the l>~strlc! Cscise OfjTcer under this kegblaticn. 

_ - a  
- --, - --- ---li-= -a -----?-- ---- = - - ----- 
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(2) On receipt of an application under sub-section (2), the District Excise OGcer, 
having regard LC the circumstances of the case, may at his discretion order for compounding 
oftile offence on payment of a slim of money by way of conlpounding fee or compensation 
for the offence in accordance with the guidelines, as may be prescribed. 

(3) On payment by the person such sun1 of money, such person, if in custody, shall be 
set at liberty and no proceeding shall be instituted or continued against such person in any 
criminal court: 

Provided that the sum of money fixed as compounding f e ~  or compensation by the 
District Excise Officer under this section shall not be less fian five times but not more than 
ten times the duty involved or value of liquor and apparatus, whichever is higher: 

Provided further that where liquor, apparatus, vehicle or other material is seized, the 
same shall not be released but shall be disposed of in such manner as may be prescribed. 

(4) Where the composition of any offence is made after the institution of any 
prosecution, such composition shall be brought by the District Excise Officer in writing, to 
the notice of the Court in which the prosecution is pendins and on such notice of the 
composition of the offence being given, the person in relation to whom the offence is so 
compounded shall be discharged. 

64. While adjudging the quantum of penalty under this Chapter, Court or the 
Adjudicating Officer, as the case may be, shall have due regard to the following, namely:- 

(a) the amount of gain or unfair advantage, wherever quantifiable, made as a 
result of the contravention; 

(b) t h ~  amount of loss caused or likely to cause to the Union territory 
Administration or any person as a result of the contravention; 

(c) the repetitive nature of the contravention; 

(6) whether the contravention is without his knowledge; and 

( e )  any other relevant factor. 

65. Whenever an offence has been committed, which is punishable under this 
Regulation, following things shall be liable to confiscation, namely:- 

(a) any liquor, material, still, utensil, implement and apparatus in respect of or by 
means of which such offence has been committed; 

(bj any liquor unlawfully imported, transported, manufactured, sold or brought 
alongwith or in addition to any liquor, liable to confiscation under clause (a); 

(c) any receptacle, package or covering in which anything liable to confiscation 
under clause (a )  or clause (b), is found, and the other contents, if ahy, of such 
receptacle package or covering; and 

( 4  any animal, vehicle, vessel, or other conveyance used for carrying the same. 

66. (1) Notwithstanding anything contained in this Regulation or any other law for 
the time being in force, where anything liable for confiscation under section 65 is seized or 
detained under the provisions of this Regulation, the officer seizing and detaining such 
property shall, witllout any unreasonable delay produce the said seized property before the 
Deputy Commissioner who has jnrisdiction over the area. 

(2)On production of the said seized property under sub-section ( 4 ,  the I3eputy 
Commissioner if satisfied that an'offence has been committed under this Regillation, he 
may, whether or not a prosecution is instituted for the con~mission of such offence, order 
confiscation of such property or othenvise he may ofdcr for its r ehm to the rightful owner. 
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provision, it shall 'oe destroyed in the presence of Excise Officer ordering the confiscation 
or forfeiture, as the case may be, or in the presence of the officer not below the rank of an 
Inspector. 2 

(4) Where the Deputy Commissioner after passing m order of confiscation under 
sub-section (2) is of the opinion that it is expedient in the public interest so to do, he may 
order the confiscated property or any part thereof to be sold by public auction or dispose 
of it otherwise departmentally or the Deputy Commissioner, shall submit a full report of a11 
particulars of confiscation to the Commissioner of Excise within one month of such 
confiscation. i 

(5) Any liquor, mahua flowers or molasses and any other property if confiscated in a 
case compoufided ~lnder section 63 of the Regulation or in respect of which an offence has 
been committed and the offender is not known or cannot be found, shall be disposed of in 
such manner as may be prescribed. 

67. (1) The order of any confiscation under section 65 shall not prevent imposition of 
any other punishment to which the person affected thereby is liable under this Regulation. 

(2) Notwithstanding anything contained in any other law for the time being in force 
the disposal. of confiscated goods in the manner, thereby non-production of case property 
before the trial court, shall not affect the conviction for an offence under this Regulation: 

Provided that the samples of the liquor and the photograph of the confiscated property 
may be preserved to meet the evidentiary requirement. 

68. (1) Subject to the provisions of this Regulation, when any article, animal or thing 
is duly confiscated either by the order of court or otherwise, such article, animal or thing' 
shall be made over to the Deputy Commissioner for disposal or be disposed of in such 
manner and on payment of such fees including auction fee, as may be prescribed. 

(2) When an order for confiscation of any property has been passed under section 65 
and such order has become final in respect of the whole or any. portion of such property, 
such property or portion thereof, as the case may be, shall vest in Administrator free &om all 
encumbrances. 

69. The Excise Commissioner or any authorised Excise Officer may by order require 
any personor any establishment deemed reasonably connected with any unlawful handling 
of any intoxicants to hmish to him such information as n a y  be specified in the order. 

70. (1) Whenever any intoxicant is manufactured, cxported, imported or transported, 
collected or possessed or sold, in contravention of any provision of this Regulation, the 
owner or occupier of such land or building or his agent, and every officer of police and land 
revenue department, local bodies and block development officer shall, in the absence of 
reasonable excuse, be bound to give notice of the fact to a Magistrate or to an officer ofthe 
excise department as soon as the fact comes to his knowledge. 

(2) Every Excise Officer shall be bound to glve immediate information to his immediate 
superior of all breaches of ar~y of the provisions of this Regulation. which may come to his 
knowledge under sub-section (I) or otherwise. 

71. (I) Any authorised Excise OScer  n a y  search any place, seize any article, arrest or 
detain any person if there is a reasonabie dotibt that such place, article or person is involved 
in commission of any offence under this Regulation: 

Provided that no search shall be deemed to be irregular by reason only of the face that 
witiless for tile search is not inhabitslnt of @ ~ ~ ~ ~ ~ ~ ~ _ ~ h i c ; h . ~ I ~ e . . ~ i a c e ~ s ~ , a r . c h & - i ~ . ~ ~  &Tf.ms&2&~~~~. =,L~ ee.e.*a*-~." -s--: a=.- -----.-5-- 
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(2) Save as otherwise expressly provided in this Regulation, the provisions of the 
code of Criminal Procedure, 1973 relating to search, seizure, arrest, detention, summon and 
investigation sha!l apply? as far as may be, to all actions taken under this Regulation. 

42. Every officer-in-charge of a police station shall take charge of and keep in safe 
custody, pending the orders of a Magistrate or of the Deputy Commissioner, all articles 
seized under this Regulation which may be delivered to him and shall allow.any officer of 
the Excise Department who may accompany such articles, to affur his seal to such articles 
and to take samples ofand from them. All samples so taken shall also be sealed with the seal 
of the officer-in-charge of the police station. 

73, A11 major offences under this Regulation shall be cognizable and the provisions of 
the Code of Criminal Procedure, 1973 shall apply to them. 

44. All offences punishable under this Regulation with imprisonment of two years 
and more shall be non-bailable and the provisions ofthe Code of Criminal Procedure, 1973, 
with respect to non-bailable offences shall apply to those offences. 

75. Notwithstanding anything contained in the Code of Criminal Procedure, 1973, the 
Magistrate shall have power to try summarily in accordance with the provisions contained 
in sections 262 to 265 of that Code, all or any of the offences which are punishable under 
this Regulation with imprisonment for a term not exceeding six months or with fine, or with 
both. 

76. (1) Whenever any person is convicted of an offence punishable under this 
Regulation and the court convicting him is of opinion that such person habitually commits 
or attempts to commit, or abets the commission of any such offence and that it is necessary 
to require such person to execute a bond for abstaining from the commission of any such 
offence, the court may, at the time of passing sentence on such person, order him to execute 
a bond for a sum proportionate to his means, with or without sureties, for abstaining fkom 
the commission of such offence during such period, not exceeding three years, as it thinks 
fit to fix. 

(2) The bond shall be in the prescribed form in terms of the provisions of the Code of 
Crimlnai Procedure, 1973 and shaii in so far as they are applicabie, apply t~ ail matters 
connected with such bond as if it were a bond to keep the peace ordered to be executed 
under section 106 of that Code. 

(3) If the convictior! is set aside on appeal or otherwise, the bond so executed shall 
become void. 

(4) An order under this section may also be made by an Appellate Court or by the 
High Court when exercising its power of revision. 

77. (1) Any person aggrieved by any decision or order passed unclt:~ this Regulation 
hy Excise Officer, subordinate to the Depuly Cununissione~., may appeal tn the Deputy 
c~miilissioner. 

(2) Any person aggrieved by any decision or order of the Deputy Conlrnissioner may 
appca! to the Excise Commissioner. 

(3)  Such appeal shall be filed within thirty days from the date of communication of 
decision or order together with self-attested copy thereof 
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-- - - Provided ttratzfimher p m W o f  thirtydays may%e8140tved-i-f&e8ppe!1ant establishes- 
+hp < L sufficiel~t cause prevented him from presenting the appeal within the aforeszid period 
of thi1ty days. , ' 
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Procedure In 78. (1) At the hearing ofan appeal, an appellant may be allowed to go into any ground 
appeal. not specified in the grounds of appeal or take additional evidence if necessary, if it is 

established that such ornission was not wilful or unreasonable. 

(2) The Appellate authority afier making such further inquiry as may be necessary, 
pass such order, as he thinks just and proper, confirming, modifying or anilulling the decision 
or order, as the case may be. 

(3)  hi appeal shall be heard and decided within a period of six months from the date 
on which such appeal is filed: 

Provided that if an appeal is not decided within the time period specified in 

.., sub-section (3), the ielief prayed for in the appeal shali be deemed to be granted. 

Order of 79. ( 1 )  The order of the Appellate Authority disposing ofthe appeal shall be in writing 
*PPe1late and shall state the points for determination, the decision thereon and the reasons for the 
Authority. 

(2 )  The AppeIlate Authority shall coinmunicate the order passed by him to the appeHant 
and the Excise Officer whose order formed the subject matter of appeal. 

Power of 80. The Excise Commissioner may, at any time within six months from the dzte ofthe 
Excise order with a view of rectifying any mistake apparent from the record, amend any order 

passed by him and shall make such amendments if the mistake is brought to his notice by 
to rectify 
mistakes any of the parties to the appeal: 
apparent from 
the records. Provided that an amendment which has the effect of enhancing an assessment or 

reducing a refund or otherwise increasing the liability of the other party, shall not be made 
under this section, unless the Excise Commissioner has given notice to the appellant of his 
intention to do so and has granted him an opportunity of being heard. 

Revlsion of $ 1 .  ( I )  The Excise Commissioner may, of his own motion, call for the record of any 
Orders by proceeding in which an officer subordinate to him has taken any decision or passed an 
Excise 
Commissioner. order under this Regulation, including those related to the grant, issue or refusal to grant a 

licence, for the purpose of satisfying himself as to the legality or propriety of any such 
decision or order and may make such inquiry or cause such inquiry to be made and, subject 
to the provisions of this Chapter, pass such order thereon as he thinks fit. 

(Zj No order, which prejudicial to any person shall be passed under this section 
unless the person has been given an opportunity of being heard. 

(3) The Excise Commissioner shall communicate the order passed by him under 
sub-section ji) to such persons and the excise officer whose order formed the subject 
matter of revision. 

(3) No order under this section shall be passed by the Excise Commissioner in respect 
of any issue if an appeal against such issue is pending before the Deputy Commissioner. 

(5)  No order under this section shall be passed after the expiry of a period of six 
months from the date on which the order sought to be revised has been passed. 

L)epos~t o f  82. ( I )  Where in any appeal undcr this Chapter, the decision or order appea!ed against 
Or fee relates to any duq or fee demanded or any penz!ty or fine levied under this Regulation, thc 

deniantlcd or 
penalty or fine person desirous of appealing against such decision or order shall, pending the appeal, 
iev~ed deposit with the excise officer the duty or fee demanded or the penalty or fine levied, if such 
pending amount exceeds one la!& (upees. 
a~oea l  . .. 

(2) \I/Fl.e~e in any particular case, the Appellate Authority is of opiilioll t!ial Gte appellant 
has aprima fncie case in his favour and deposit of duty demanded or penaity ievied would 
cause ur ld~e  liardsliip to such peiwr,, the Appellate Authority may dispe~is;; with such 

___ . .,. ,. .~?~pe.~itnud.,.~~y~~i~_;tt~u.~~-c:r-~y~subj~c~-to-stt soaditi3ns-as h e ~ m a y - - d e ~ r n m r n f t t : . Y ~ ~ - ~ ~ d f ~ ~ ~ s S S ~ ~ ~ ~ ~ ~  . . . Lo safeguard the igierest of revecue. 
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(3) Where an application is filed for dispensing with the deposit of duty or fee 
demanded or penalty or fine levied under sub-section (2), the Appellate Authority shall, 
where it is possible to do so: decide such app!ication within thirty days fiom the date of its 
filing. 

(4) Notwithstanding anything contained in sub-section ( I ) ,  no recovery action shall 
be iilitiated against the appellalrr until the application under sub-section (2)  has been 
decided by the Appellate Authority, 

83. (1 )  h y  company referred to in sub-section ( I )  of section 7 and aggrieved by the Appeal to - 
order of the Administrator may file an appeal to the High Court. High Court. 

(2)  An appeal shall lie to the High Court from an order passed in appeal by the Excise 
Commissioner if the High Court is satisfied that the case involves a substantial question of 
law. 

(3) The Union territoiy administration or the other party aggrieved by any order 
passed by the Excise Commissioner may file an appeal to the High Court and such appeal 
under this sub-section shall b e -  

(a) filed within sixty days fiom the date on which the order appealed against is 
received by the Union territory administration or the other party; 

(b) accompanied by a fee often per cent. ofthe amount involved or two thousand 
rupees whichever is higher where such appeal is filed by the other party; 

(c) in the form of a memorandum of appeal precisely stating therein the 
substantial question of law involved. 

(4) Where the High Court is satisfied that a substantial question of law is involved in 
any case, it shall formulate that question. 

(5) The appeal shall be heard only on the question so formulated, and the respondent 
shall, at the hearing of the appeal, be allowed to argue that the case does not involve such 
question: 

Provided that nothing in this sub-section shall be deemed to take away or abridge the 
power of Court to hear, for reasons to be recorded in writing, the appeal on any other 
substantial question of law not formulated by it, if it is satisfied that the case involves such 
question of law. 

(6) The High Court sha!l decide the question of law so formulated and deliver such 
judgment thereon containing the grounds on which decision is founded and may award 
such cost as it deems fit. 

(7) The High Court may determine any issue which-- 

(a)  has not been determined by the Excise Commissioner; 

(b) has been wrongly determined by thc Excise Commissioner, by reason of a 
decision of such question of law as is referred to in sub-section ( I ) .  

(8) An Appeal shall be heard by a bench of not less than two judges ofthe High Court, 
and shall be decided in accordance with the opinion of suchjudgcs or of the majority, if any, 
of such judges. 

(9) Where there is no such majority, the judges shall state the point of iaw upon whish 
they differ and the case shall, then, be heard upon that point only by one or more of the 
other judges of High Court and such point shall be decided according to the opinion of the 

' 
majority of the judges who hzvc heard the cases including those who first heard it. 

[y.ol se= .~ ,.,....>-.-.-*., ~,~ .+-aaawu==.--e. ~ <.,:: ,"" a--s--- " ," *" mp,me-:,=, Lemwa--a.-.e." e.a.--a-..%.=- i .,,~ --=--.-- --a,-,------==.,= -,---s2---- 

ave as otKcn?:~se proviGd in t h s  section, the provisions of theCode of Civil ! 
Of 19'' Procedere. 1908: relating to the appeals to.?he High Coun shall or far or mrj. hc, apply in 

' cases of appcals under this, section. 
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Sljrns due to 84. Notwithstanding that an appeal had been preferred to the High Court, sums due 
be paid to the Union territory Administration as a result ofan order passed by Excise Commissioner 
nohvilhstandrng 
appeal before shall be payable in accordance with the order so passed: 
High Court or 
revision 

Provided that nothing contained in this section or Chapter shall affect the inherent 

before Excise powers of the High Court for granting stay on the recovery of such amount. 
Commissioner. 

CHAPTERVHI 

supply of 85. Every person who manufactures or sells any intoxicant under a licence granted 
.measures, under this Regulation, shall be bound -- 

we~ghts and 
testing (a) to supply himself with such measures, weights and instruments as the 
instruments. Excise Commissioner may prescribe, and to keep the same in good condition; and 

(b) on the requisition of any excise officer, at any time to measure, weigh or test 
any intoxicant in his possession in such manner as the said Excise Officer may require. 

Powers of the 86. The Administrator may, by notification, declare as to what shall be deemed to be 
Administrator liquor or intoxicant for the purposes of this Regulation or the rules fiamed thereunder. 
to declare 
what shall be 
deemcd to be 
liquor or 
intoxicant. 

Power of the 87. The Administrator may issue such order and take such measures as may be 
Administrator 
to regulate deemed appropriate to regulate drinking or to enforce prohibition in whole or any part of the 
drinking and . Union territory. 
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88. The Administrator may frame rules to regulate, movement, possession and sale of 
molasses, blackjaggery, mahua flower, etc., indicating terms and conditions as are necessary 
and expedient to prevent their misuse for illicit distillation. 

89. No advertisement, direct or surrogate, shall be made for promoting consumption 
of liquor: 

Provided that the Excise Commissioner may, at his discretion, allow such advertisement 
which is educative and promotes responsible drinking. 

90. The Administrator may, by notification, declare, in respect to the whole of the 
Union territory of Dadra and Nagar Haveli or to any local area comprised therein and as 
regards purchasers generally or any specified class of purchasers and generally or for any 
specified occasion the maximum or the minimum quantity or both or any intoxicant which 
for the purpose of this Regulation inay be sold by relail and by wholesale. 

91. No suit for damages shall lie in etiy civil cotm against the Administrator or any 
officer or person for damages for any act in good faith done, or ordered to be done in 
pursuance of this Regulation or of any other law for tlie time being in force relating to excise 
revenue. The officials engaged in enforcement of this Regulation shall bt: deemed to be 
pub1 ic servanbs. 

92,,(1) The Administrator may, by notification, make rules not inconsisterit with the 
Provisions of this P'egulation, for carrying out purposes of this Regulation. -_ ,,- --- , . .- ". , . _ a.---m.e--=. ~-~--- =-=-.-i---=---~---- -=- -~ - > L - - - - ~ ( . ~ ) ~ ~  

n pclnicutar and kittiout prejudice to ~lre genereIity of the foregoing power, such 
rules may p ~ u k  icie for all or any of the follov:~ng matters, namely:--- 
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(a) the form in which an annual report shall be submitted by the Excise 
Conunissioner under ciame (i) of section 4; 

(b) the grant of award to the officers and employees, and informers for the work, 
and the terms and conditions thereof, under section 10; 

(c) the number of members ofthe Board of Experts, their qualification and term 
under sub-section ( I )  of section 1 1 ;  

(d)  the manner of registration for the purpose of manufacture of alcohol 
exclusively for industrial use under sub-section (2) of section 12; 

(e)  the fees, the period.for, the terms and conditions and the form, for grant of 
licence or permit under section 13; 

V) the conditions for security and counterpart agreement under section 15; 

( g )  the restrictions on power of the licensing authority to suspend or cancel 
licence and permit under section 18; 

(h)  the terms and conditions subject tcr which transfer of licence or permit may 
be made under section 2 1; 

( i )  the terms and conditions for granting of licence or iease under section 22; 

( j )  the bond to be executed for removal of liquor fkom manufactory, warehouse, 
etc., under section 23; 

(k) manner of collection of duties of excise under sub-section ( I ) ,  terms and 
conditions for collection of fee under sub-section (3), and the calculation of the duty 
on the quantity of material used or by degree of attenuation of the wash or worl, 
under clause (a) of sub-section (4) ,  of sectio1l28; 

(0 manner of determination of ex-factory price under sub-section (2), and the 
manner of declaration of the ex-factory price or maximum retail price under sub-section 
(4) ,  of section 29; 

(m) any other declared basis for determination of maximum retail price under 
section 30; 

(n) the returns, forms and the particulars and such other information to be 
submitted by the licensee under section 35; 

(o) the quantity of the liquor to be sold, transported, possessed or bought by 
the manufacturer and the value thereof under clause V) of sub-section ( I )  of section 
36; 

@) the period within which any major offence may be referred by the Deputy 
Commissioner under sub-section (2) of section 6 1 ; 

(q) the manner of adjudication by an Adjudicating Officer under 
sub-section (2) of section 62; 

(r) the guidelines for compounding under sub-section (3) and the manner i! 
which the liquor, apparatus, vehicle or other materid seized shall be disposed of 
under sub-section (4) of section 63; 

(s) the manner in which any liquor, mahua flov~ers cr molasses and any other 
confiscated property shail be disposed of under sub-section (5 )  of section 66; 

(t) the regulation of movernent, possession arrd sale of molasses, black jaggery, 
mahua flower, etc., under section 88; 

, (u) any other matter which is io be, ur may be przscribcd utldcr this Regulati~n. 



Power to 
r e m w e  

\. difficu!ties. 

Repeal and 
savings. 

Transitory 
provisions fur 
excise laws 
for Dadra a!id 
Nagar Haveli 

26 THE GAZETTE OF INDlA EXTRAORDINMY [PART 11- 
-- 

93. Every ruie made tinder this Regulation shall be laid, as soon as may be after it is 
made, before each House of Parliament, while it is in session, for a total period ofthirty days 
which may be comprised in one session or in two or more successive sessions, acd if, 
before the expiry of the session immediately followifig the session orthe successive sessions 
aforesaid, both Houses agree in making any modification in the rule or both Houses agree 
that the rule.should not be mads, the rule shall thereafter have effect only in such .modified 
form or be of no effect, as tl.,c- case may be; so, however, that any such modification or 
annulment shal! be without preiudice to the validity of anything previously done under that 
mle. 

94. (1) If any difficulty arises in giving effect to the provisions of this Regulation, the 
Administrator may, by order published in Oficial Gazette, make such provisions, not 
inconsistent with the provisior~s of this Regulation, as may appear to be necessary, for 
removing the difficulty: 

Provided that& order st1811 be made under this section after the expiry of a period of 
two years from the date of commencement of this Regulation. 

(2) Every order made under this section shall be laid, as soon as may be after it is 
made, before each House of Pel-liarnent. 

95. On the commencement of this Regulation, the Dadra and Nagar Haveli Excise 
Regulation, 1969 shall stand repealed: 2 of 1969. 

Provided that the repeal shall not affect-- 

(a) the previous operations of the Regulation under repeal; 

(b) any penalty, forfeiture or punishment incurred in respect of any offences 
committed under the Regulation under repeal; 

(c) any investigation or remedy in respect of any such penalty, forfeiture or 
punishment; 

(4 any such investigation, legal proceeding or remedy may be instituted, 
continued or enforced and. any such penalty, forfeiture or punishment may be imposed, 
as if this Regulation had not been passed; 

(e)  any duty, or fee levied, assessed or collected or purported to have been 
levied, assessed or coilected under the Regulation under repeal before the 
commencement ofthis Re.gulation shall be deemed to have been validly levied, assessed 
or collected in accordanca with law: 

Provided further that subject to the preceding proviso anything done or any action 
taken under this Regulation under repeal shall be deemed to have been done or taken 
under the corresponding provisions of this Regulation and shall continue in force 
accordingly unless and until superseded by anything done or by any action taken under 
this Regulation. 

96. Nohvithstanding the repeal of the Dadra and Nagar Haveli Exclse Regulation, 
1969, all rules made and notifications issued thereunder shall contime tft be in force and 2 of 1969. 

operate till new rules and notifications are made or issued under this Regulation: 

Provided that anything d me or any action taken under this Regulation under repeal 
shall be deened to have beell done or taken under the corresponding provisions of this 
Regulation and shall continue I 1 force accordingiy unless and until saperseded by anything 
done or by any action taken ur<der this. Regulation. 
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1. Indian Liquor and Foreign Liquor 400 per cent. of the wholesale price. 

2. Wine and Liquor (Indian and Foreign) 80 per cent. of the wholesale.price. 

3. ~ e e r  and Cider (Indian and Foreign) 200 per cent. of the wholesale price. 

4. Country Liquor 250 per cent. of the wholesale price. 

5. Spirituous preparations, including 20 per cent. of the wholesale price. 
essence, but other than medicinal 
and toilet preparation, as defined 
in the-Medicinal and Toilet 
Preparations (Excise Duties) Act, 1955 
(16 of 1955) 

6. Bhang Rs. 5.00 per kilogram. 
- 

PRATIBHA DEVISINGH PATE, 
President. 

V.K. BKASIN, 
Secretary to the Govt. of India. 




